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~ The Hon'ble Mr.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM

0.A. No. 237/91 1

' o DATE OF DECISION __18=2=1991

Kesavan Nair alias Omanakuttanappiicant (s) '

e MR Regendra_n ‘ N‘alp _ , Advocate for the Applicant (s)

Versus o, ' ‘
The Sub Divisional Officer, - Respondent(s) ‘ _ 1
i} Telegraphs, Mavelikkara & others.

M ‘ KA Cherian > ACGSC 7.~ ___Advocate for the Respondent (s)

COéAM:

The Hon'ble Mr. SP Mukerji, Vice Chairman.

AV Haridasan, Judicial Member.

* Whether Reporters of local papers may.be allowed to see the Judgement?\/w
To be referred to the Reporter or not? NO \

Whether their Lordships wish to see the fair copy of the Judgement ? W

To be circulated to all Benches of the Tribunal ? fw

ral

. JUDGEMENT
Shri SP Nukerjl, Ulce Chalrman

‘ The apelicent in this case states that he was engaged~as
a casual mazdoor £111 6.3.1987. After that he has not been.giuen
empleyment, while others with lesser casual seevice tgan h;g have
been re-employed in caseal‘cepecity. His prayer is.thae the respondents

be directed to give him work and to regularise him in his due turn.

2 We have heard the arguments of the learned counsel of both

\ ~"

the parties and gone through the documents caref‘ully Similar cases

N

have been m;\wlz bef‘ore us and in the llght of the directions in those

casessue dlspose of the present application also dn the following
. o <

lines.

3 | In this case,'vt_he ap‘plicant has not cared to:prodice

any certificate of his previous engagement, but has gien the muster
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roll numbers and the names of the Linemen under whom

he was working till 6.2.1987. The learned counsel for

the applicant states that the applicant has been representing

473
since then about his re-induction, but_ _has not been

éonsidered.&w nx-vw?ay¢nvw¥h/

4 , In the circumstances, we dispose of this
application uith*%i;ection that the applicant; if so
advised, should file a representation to the resbondents
within two weeks from the date of receipt of a copy of
thisvordeg)séeking the réliefé of engagement and
regularisation on the basis of his‘previods engagement
as casual mazdoor,alonguith all necessary documéntary
evidence in support of his previous»engagement. If
such a representation is filed by the applicant, the.
reSpondents are directed to consider and diSpDSg of the
same, taking into éccount such records which may be in

their possession about the applicant's previous engagement

and various rulings of this Tribunal in the judgments

m pova 5 \
as mentioned in Ground-Ehof this application.
. ,
5 The application is disposed of accordingly

and there will be no order as to costs.
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